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Petitioner
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Advocate for the Petitioper(s)

35.0.1. & Ors,

P

Versus

Respondent

Advocate for the Respondent(s)
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CORAM

The Hon’ble Mr. 11+ Krishnan,

The Hon’ble Mr. 8.5, Hegde,Member (J)

Vice Chairman( Ah

Whether Reporters of local papers may be allowed to see the Judgement ? v~

3.
2. To be referred to the Reporter of not? 7

3. Whether their Lordships wish to se¢ the fair copy of the Judgement v+
4.

JUDGLN

Whether it needs to be circulated to other Benches of the Tribunal 7 -

ANT (OR. J:_)

(deliverad by 9h, 1’-3.“/.Krishnan,‘l.'3.('\)

The applic ant 1s ag rieved by the Amexure -l

order dated 8-9-93 by which Head Quart er(N.R ) has stated

that the post of Photographer, grade R;six)(nzuqol,ﬂ{ps on which

he was asked to work on ad hoc basis can be filled up only

by Jirect e cruitment and therefore, direction were giren

4- o rev o} j:'t h i'ﬂ

of Bs 950—-1500(3?3‘) Ann

to the post of Bromide Printer in the pay sC le

exurea-l, Ghief Px?lic Rel at ion Officer



e

i |
informed the C.P.0.(N.R.) that it was not bossible to
revért Baijoo Ram,The appiic aant, and he, has, therefore,
been allowed to continue to work as photographer,
grade 1200-2040(RPS) till sﬁch time as alternative
arrangements are made and the photo unit is fully

equipped with its strength,

2. In this view of the matt:r, we find that
the applicant can have no grievance against his
reversion, Further he was holding the post of
photographer only on ad hoc basis and it has to be
filled up by only direct recruitment,

3. Learned counsel for the épplic ant states
that he has not received salary in the pay scale of
photo grapher for the month of September, 1993, In view

of the fact that the Chief Public Relation Offiger
has decided not to revert him)the appliciant can make
represent ation to that authority for giving pay and

allowance as photographer.for the period he works oA tnat,

post,
b In the circumstances, we find that appliant

can have no grievanCe an4 no prima facie case is

made out. The OA is rejected at the admission stage.

\Q//«M’ )3

(BS.Hegde) «V.Krishnan)
Member(J) Vice Chairman( A)

sk




